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Title: Regarding situation arising out of non-payment of statutory dues to the workers and employees of CPSUs and
steps taken by Government in regard thereto, moved by Shri Basudeb Acharia.

SHRIBASU DEB ACHARIA (BANKURA): Mr. Speaker, Sir, | call the attention of the Minister of Heavy Industries and Public
Enterprises to the following matter of urgent public importance and request that he may make a statement thereon:

"The situation arising out of non-payment of statutory dues to the workers and employees of Central Public
Sector Undertakings and steps taken by the Government in regard thereto."

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI BALASAHEB VIKHE PATIL): Mr.
Speaker, Sir, with your permission, | wish to make a statement on the situation arising out of non-payment of
statutory dues to the workers and employees of the Central Public Sector Undertakings. As per the available
information, as on 30.6.2002, 65 out of 240 Central PSUs have outstanding statutory dues. More than 50 per cent
of these enterprises are sick and are under reference to BIFR. The enterprises who owe substantial statutory dues
fall under a few sectors like textiles, heavy industry, coal and steel.

The above mentioned public enterprises are generally facing financial constraints due to their poor order book
position and reluctance of the financial institutions to provide funds to the sick/loss making enterprises. It also takes
time to firm up revival package for rehabilitation of the viable enterprises or even for winding up or closure of
unviable enterprises. The time taken for such decisions are mainly due to procedural and legal formalities that are
to be completed before winding up or closure of the enterprise/unit thereof.

The payment of statutory dues is solely the responsibility of the managements of the concerned enterprises. The
Government have been providing financial assistance from time to time to the sick and loss making enterprises on
case to case basis for meeting their urgent needs including the payment of dues of the workers and the employees.
To some extent, such financial assistance from the Government has helped the PSUs in clearing some of their dues
to the employees, on account of salary and wages. The Government and the managements of CPSUs have taken
various measures to improve the performance of the sick/loss making CPSUs such as infusion of funds,
restructuring, extension of purchase preference policy, manpower rationalization etc.

In spite of these measures having been taken, the situation in regard to non-payment of statutory dues continues to
cause concern. The Government have taken note of the situation and have constituted a Group of Ministers to
recommend ways and means to clear the balance amount of outstanding dues to the workers and employees of the
CPSUs. The Group of Ministers are still in the processing of deliberations and consultations with the administrative
Ministries in regard to strategies to be adopted for clearance of such dues.

The Group of Ministers is yet to submit its final recommendations. After the Group of Ministers submits its report,
the Government will consider the same. | would appreciate if the hon. Members give their valuable suggestions
about the manner in which this problem could be solved. Thank you.

SHRI BASU DEB ACHARIA : Sir, in the statement made by the Minister of Heavy Industries and Public Enterprises,
he has admitted that the situation is very serious. The number of PSUs, having the outstanding statutory dues, is a
very large one.

Only in the month of December, in reply to a question, the Minster answered that 73 Enterprises had outstanding
dues to the extent of Rs. 2,068.84 crore. That figure is as on 315! December, 2001. Fourteen months before, the
amount outstanding was more than Rs. 2,000 crore. Within one year, at least Rs. 500 crore have been added.
Today, the amount of outstanding statutory dues is about Rs. 2,500 crore. Even those workers who have retired
two or three years back are yet to get their own contribution to the Provident Fund and also the gratuity.

The largest number of such undertakings are under the Ministry of Heavy Industries and Public Enterprises.
Whenever this question was raised on the floor of this House, we got the same answer from the Minister that a
Group of Ministers had been constituted and they were examining the matter. Today also, the Minister has
mentioned the same thing in his statement:

"The Government have taken note of the situation and have constituted a Group of Ministers to
recommend ways and means to clear the balance amount of outstanding dues to the workers and
employees of the CPSUs. The Group of Ministers are still in the processing of deliberations and
consultationsa€)"

This Group of Ministers was constituted in August, 2002. They are deliberating and consulting for more than six
months but have not come to any conclusion how the leqitimate statutory dues, like the Provident Fund, Gratuity



and other wages, are to be cleared. There is the F’ayme-nt of Wages Act enacted by this Parliament.

Sir, as per the Payment of Wages Act, if wages are not paid within one month action could be taken against the
owner of the company. But in case of Central PSUs the owner is the Government and the shares are lying with the
President of India. When the owner is the Government of India and the Government itself is violating its own law,
which was enacted by this Parliament, who is responsible for this?

| know that there are a large number of cases of non-payment of wages. We raised this issue in this House so many
times. In the case of Burn Standard Howrah Works, at least six workers have committed suicide for non-payment of
wages. The Refraction Ceramic Unit of Burn Standard of Raniganj was closed two years back and 156 workers of
this group were forced to take VRS on 31-10-2000. They took VRS; they were retired but till date they have not
received their provident fund account. | know the plight of these 156 workers. Today, these workers are begging
from door to door because their amount, their legitimate dues, even their own contribution have not been paid to the
workers.

The workers of National Instrumentation Limited have not received their salaries for the last six months. This
question was raised in this House by Shri P.R. Dasmunsi only in the last Session, but no action has been taken till
date. Today, | find that wages have not been paid to the workers for the last six to seven months. Sir, six workers of
NJMC have committed suicide. Two workers of BJC died because of starvation. Workers are now dying of
starvation because of non-payment of wages. The workers took VRS, but they did not receive their legitimate dues,
their statutory dues. | would like to know whether it is the responsibility of the Government or whether it is the
management of the CPSUs which is responsible. Now, the Central Government being the owner of these CPSUs,
the responsibility is with the Central Government.

The hon. Minister knows the case of Hindustan Cables. This is under the Ministry of Heavy Industries and Public
Sector Enterprises. What are the total outstanding statutory dues? A sum of Rs.82 crore is due with Burn Standard,
and a sum of Rs.80 crore is due with Andrew Yule. | can mention a number of such cases. | have the entire list of
CPSUs where this sum of Rs.2500 is outstanding.

We have been getting the same answer from that Government that it has been referred to the Group of Ministers. |
would like to know from the hon. Minister whether the Government will take expeditious action so that the amount
which is due, which is legitimate, which is called statutory due like provident fund, gratuity and wages can be paid
to the workers without further delay.

Sir, in JESSOP, Instrumentation Limited, Burn Standard and a number of other industries, wages have not been
paid to the workers for three to four months. How can the workers maintain their livelihood without getting wages for
months together?

Sir, you were the Minister and | used to meet you and take up all these issues. ...(Interruptions)
MR. SPEAKER: And also a member of the Group of Ministers.

SHRI BASU DEB ACHARIA: Sir, you know the plight of the workers. They have not got their legitimate dues, their
own provident fund contribution, gratuity and wages, even after their normal retirement. Will the Minister today
assure the House that within one month the statutory dues and also wages of the workers would be paid? Will the
Minister take it up with the Group of Ministers? | would request the Minister not to waste time in deliberation and
consultation. | do not know what consultation is required to make payment of their dues — provident fund
contribution, gratuity and wages — with the Group of Ministers.

MR. SPEAKER: Please conclude now. | cannot give you more time.

SHRI BASU DEB ACHARIA : Will the Minister take it up with the Group of Ministers so that the Group of Ministers
will take immediate, urgent and expeditious decision, and the statutory dues of the workers are cleared within one
month?

MR. SPEAKER: Now, the Minister.
SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | would like to ask only one question. ...(Interruptions)

MR. SPEAKER: Do you know the rule? The rule is very clear. In fact, | have received requests from a number of
Members to speak. You are aware that the Member who has given the notice for Calling Attention Motion is allowed
to speak.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, that is why, | request you to use your discretion. If you allow me, | will speak,



otherwise not. ...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, this is an important issue. Please allow him to speak.
...(Interruptions)

MR. SPEAKER: This issue is important but the House has to sacrifice the 'Zero Hour".

SHRI SOMNATH CHATTERJEE : Sir, without treating it as a precedent, you can allow him.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | will only speak for a minute. ...(Interruptions)

MR. SPEAKER: | have no authority to do so under the rules. | cannot permit you to speak. The rule is very specific
that the Member who has given the notice for Calling Attention Motion is allowed.

SHRI PRIYA RANJAN DASMUNSI : Sir, you are pro-working class. | seek your indulgence. Sir, still you are the
champion of the workers. That is why, | seek your indulgence. ...(Interruptions)

MR. SPEAKER: This will not be useful at all.
SHRI PRIYA RANJAN DASMUNSI : Sir, you solved the crisis of Maruti Udyog. We thank you.

Sir, the hon. Minister, when | led a delegation of the National Instrumentation workers, in my presence gave a

direction to clear their wages and to bring the report to BIFR. The Cabinet took a decision on 18! June for
revamping the unit of the National Instrument. Some part of the bureaucracy did not comply with BIFR, and because
of that he has to declare the winding up notice. Yet, the Minister had said that he would rectify it and clear the dues.
Till this date, the employees of the National Instrumentation have not been paid their statutory dues.

Sir, a girl, when she could not arrange money, on the day of her marriage, had committed suicide. It is a pathetic
scene. Therefore, | request the Minister to look into it and do the needful for the workers of the National Instrument
Limited. ...(Interruptions)

MR. SPEAKER: Shri Khaire, there are a number of hon. Members who want to speak on this. So, | cannot permit
you Now.
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SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): | share the sentiments expressed by Shri Basu
Deb Acharia....(Interruptions)



SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, | fully support what Shri Basu Deb Acharia has said.
...(Interruptions)
MR. SPEAKER: The entire House supports Shri Basu Deb Acharia.

SHRI SUDIP BANDYOPADHYAY : Sir, | share the sentiment expressed by Shri Basu Deb Acharia. In West Bengal,
the working class people, the employees are becoming the worst sufferers due to the disinvestment policy and they
are getting no protection from the Government. | would urge upon the Government to pay their dues on time. They
should also continue to get proper protection from the Government of India. It is not by making statements in the
House, but in reality they should be protected. We want that assurance and guarantee from the Government.
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MR. SPEAKER: Please keep silence in the House.
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SHRI PRIYA RANJAN DASMUNSI: The question here is about the statutory dues of workers that are to be paid to
them. #wigRl @t #ga @t w1 frenft a1 7d? Swa an # snust w=n wwan €7 ..(Interruptions)
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MR. SPEAKER: Hon. Members, please sit down.

H wdgeuHT (EwWHTR) 1 oHE ofl, wag fMgiRa s )

sft oraw g Ara (W39a) @ 78 $1E O vae 78 2, 39fay 89 e &1 after de £13€] (araur)
12.37 hrs.

(At this stage, Sh. Mulayam SinghYadav and some other hon. Members left the House)




SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, we cannot listen to this kind of a reply from the hon. Minister.
...(Interruptions) It is shameful that the legitimate dues of the workers are not paid and this Government has no
answer. ...(Interruptions)

12.37-1/2 hrs
(At this stage, Shri Somnath Chatterjee
and some other hon. Members left the House.)

SHRI PRIYA RANJAN DASMUNSI : Hon. Speaker, Sir, this Government has no plans to pay the dues of the
workers that they have earned by hard work. In protest against this cruelty, we are walking out. ...(Interruptions)

12.38 hrs
(At this stage, Shni Priya Ranjan Dasmunsi and some other
hon. Members left the House.)
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MR. SPEAKER: Now, the House will take up "Zero Hour'.

The practice has been that those Members who have given notices for Adjournment Motions are given a chance to
speak. Since Shri Ram Vilas Paswan has given a notice for an Adjournment Motion, | am allowing him. Please
conclude in two minutes.

...(Interruptions)
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MR. SPEAKER: Shri Varkala Radhakrishnan, please do not disturb him. He is going to conclude within two minutes.
...(Interruptions)
MR. SPEAKER: Please allow him to speak for two minutes.

...(Interruptions)



